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SHRI KALYAN ROY (West Bengal): 
Though "his Calling Attention Motion is 
relating to the accident near Barauni, it is a 
matter o! serious concern to the people as a 
whole, but more so to those people particularly 
who travel by train and also to the employee's. I 
would like to know whether the Minister is 
aware that, in spite of their loud proclamation 
that the law and order situation has improved 
after the emergency, since the last one year rail 
travel has become a source of fear. Firstly, it is 
because the number of dacoities and > 
pilferage's has increased and lately, the number 
of accidents has sharply increased leading to the 
death o' many people. I think during the last 
one-and-a-half years or so nearly 150 people 
has died only in railway accidents and about six 
hundred to eight 

hundred people have been seriously injured. 
Now he has said that he is expecting the 
report and all that. Would he be able to state 
what action the Government will take after 
the receipt of the report? Can he cite a single 
instance in which a high officer like the 
Divisional Superintendent or an officer of a 
higher rank has been ever punished since the 
emergency was proclaimed in connection 
with any of the accidents ie West Bengal, 
Bihar and other parts of the country? 

Secondly, is the honourable Minister aware 
tha; since the last two or three months, 
particularly after the election date has been 
announced, a large number oc arbitrary 
transfers are taking place in Dhanbad, Moghal 
Sarai and Asansol areas? Why are these 
transfers taking place which lead to 
uncertainty among the loco staff and serious 
resentment among the two million railway 
employees? There is resentment amongst the 
railway employees regarding the large 
number of dismissal cases which are still 
pending since the strike and which have 
created uncertainty and fear among the 
employee's. How lon^ can he run the 
Railways on the basis of fear and threat and 
how can h° expect the co-operation of the em-
ployees? It will be possible if he acts only 
now and i* he takes back fill those people 
who have been illegaMv retrenched and 
dismissed and who have been subjected to 
ruthless exploitation by the Railway Board 
and other senior officials. Unless this situation 
is changed and serious action is taken against 
the senior officers who are responsible for 
accidents. I do not think the results of the 
Railways will ever improve. 
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SHRI KALYAN ROY: Sir, on a point of 

order. I made a specific .allegation that senior 
officers were responsib'e and I asked him 
whether he could quote a single instance 
where a high official has ever been punished 
in the course of the last "two years for such 
disastrous accidents and I also asked whether 
the figure of 32 is exact or whether it is on the 
lower side. He has to answer these points. 

SHRI KAMLAPATI TRIPATHI: No. I am 
informed that one of the person injured has 
also expired today morning and I have been 
informed just now. Rest of the figures are 
correct. 

So far as punishment is concerned, the 
inquiry will take place and whoever is 
responsible for it will be punished. 

SHRI KALYAN ROY: Tripathiji, the 
answer is 'No.' Only victimisation is taking 
place amongst the ordinary railway workmen 
and not a single senior officer has been 
punished, but they are sterilising the railway  
employees. 

SHRI KAMLAPATI TRIPATHI: Action is 
always taken against the person  who  is  
responsible. 

MR. DEPUTY CHAIRMAN: Yes, Mr. 
Janardhana Reddy, you wanted to put -some 
questions and you can ask now. 

SHRI        JANARDHANA        REDDY 
(Andhra   Pradesh):   Just    now     my friend 
was telling that the the number of accidents 
were more.    Unfortunately  we     have     gone     
through three accidents recently.    As a matter   
of  fact,   the  performance  of  our Railways  is   
quite   good,   and   it   has won the appreciation 
of the    public also.    But in the recent times 
there were three accidents, two in Andhra and  
one has  occurred near  Barauni. May I know 
from the Minister whe-\ ther the accidents that 
took place irf* Andhra—one   occurred  
recently  with the   Grant  Trunk  Express  that   
goes to Madras  was  due to the fact that the 
tracks we are having are unable to bear the  
super-fast trains,  at the speed   at   which  the  
trains   are  now moving?    Has he found out 
from the technica1   people   whether   the   
tracks are able to bear the speed of super-fast   
trains   particularly   the      Grand Trunk   
Express,   which   derailed   and ran nearly fifty 
yards on the ground? Fortunately, there was no 
major disaster.    As  a  matter of  fact,   one    
of our Members, Mr. Papi Reddy,    was 
travelling in that train.    He sustained  minor  
injuries     also.       Anyway^ these  three  
accidents  have  occurred, and... 

SHRI KALYAN ROY: Is it an im-
provement? 
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SHRI JANARDHANA REDDY; It is 
really  an improvement. 

MR. DEPUTY CHAIRMAN: Mr. Kalyan 
Roy, you had your say and you interrupted 
the Minister and again you want to interrupt 
another Member. 

SHRI JANARDHANA REDDY: I would 
like to ask the hon. Minister whether he will 
go through these points, whether our tracks 
should be strengthened, or already our tracks 
have enough strength to meet the needs  of 
these super-fast trains. 

SHRI KAMLAPATI TRIPATHI: Constant 
vigilance is kept on the tracks, and I do not 
think that any accident which took place 
recently has anything to do with tracks, etc. 
One accident in Andhra occurred; and that 
was due to the cyclone in Andhra. Another 
has taken place just now. Enquiries are being 
made, and this point is also being looked into 
whether the tracks have any defect. I think 
that after we receive the report, proper action 
will be taken in this  matter. 

STATUTORY RESOLUTION RE-
GARDING CONTINUANCE . IN FORCE 
OF THE PROCLAMATION ISSUED BY 

THE PRESIDENT IN RELATION TO 
THE STATE OF NAGALAND 

THE MINISTER OF HOME AFFAIRS 
(SHRI K. BRAHMANANDA REDDI): Sir, I 
beg to move: 

"That this House approves the 
continuance in force of the Proclamation 
issued by the President on the 22nd March 
1975 under article 356 of the Constitution, 
in relation to the State of Nagaland, for a 
further period of one year with effect from 
the 26th March, 1977." 

Sir, as the House is fully aware, the state of 
Nagaland came under President's rule with 
effect from 22nd March 1975, the date on 
which the Proclamation under article 356 of 
the 

Constitution was issued by the President. 
Since then, this House has approved three 
extensions. The last time the Resolution of 
further continuance in force of the 
Proclamation in Nagaland was passed by this. 
House was on 17th August, 1976. The 
Proclamation will thus be in force up to and 
inclusive of 25th March 1977. 

As the hon. Members are already aware, the 
most significant development in the State sine 
the imposition of President's rule was the 
peace talks held by the Government of 
Nagaland on behalf of the Government of 
India with the representatives of the 
underground Nagas to bring about an end to 
the strife in Nagaland. The peace talks 
culminated in the Shillong Agreement which 
was signed on 11th November 1975. 
Complete peace which was there in 
accordance with this Agreement continues to 
prevail. During the President's rule, the State 
Government have taken a number of 
administrative measures to effectively stabilise 
the improving law and order situation. The 
administrative and development machinery in 
the State has been working with full 
dedication to bring about progress in various 
directions and they have be'en trying: to serve 
the people to the best of their ability. There 
has been an all round development as can be 
seen from the brief report which has already 
been circulated to the hon. Members. The 
atmosphere of peace and tranqruillity which 
has been brought about has generated new 
enthusiasm and confidence among the people 
of the State who earnestly desire that the 
present trend of development should not be 
halted or reversed on the eve of elections. It is 
very important that peace which has be'en 
achieved is further consolidated and single-
minded efforts continue to be made for the 
administration development and welfare of the 
people of the State. The Governor's view, 
therefore, is that the President's rule in 
Nagaland should be continued for 


